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Oa 1I88/9Y 16.09. 1992

shii 2.0, Sethi L. JAnpLicant
LA

iren of India & Qrs. .. Resooncents

CORAM

ben ble Shri J.P. Sharma, pesnber £0)

Rar the ApDl 1ot LBl R Tenaras Sathy

o the Rearondents _LLenLE.S. Dhingra, Sent
Administrative Officer,
Dapas rtmental

Representative

i, whathar Reporters of local papersg may Qa,qo
e allowed to see the Judcsnent.?

9. 7o he referred to the Reporter or noty %ﬂ,
| JUEGEMENT {QRALL) )
(L T VERED BY HONTREE SHRY T8, SEARME , MEMEER ()

Tre apolicant, Shri Pl Sathl ‘wrm has since retived
an the basis of the recorded date of birth on 31.3.1988 while
working as  Civilisn atewsk Officer,  Alr Hoadauarters .,  New
pelhi, filed this application far the grievance of correction
of his date of birth of the basgis of  Punidab  University
mat ricniation  certificate issuved in 1986, The date of birth
in the said matricnlation certificate 1s 1.72.1932 and the date

of birth recorded in the service record 1s 30.3. 1930,

Ih‘ this sapolication, the avplicont has  claimed the
relief for the change of his date of birth from 30.3.1830 to
1.7.1937  with all cosssouential henafits and  further
compensation  to  the tune of Rs.20,000 and for the return of

middle arhool  and matriculation certificate lssved by Pundab
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tpiversity . Lahore in 1947 and Punish Uriversity, Chandigarh

e 1986.
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The applicant has also ea rlier filed OA 1903/87 hefora

e Principal Bench . Whioh was dexrided on 29.3. 1988 and the

Al loation wat  iamissed . fat while  dismissing that.
apolication, a direchion was issued to the responcents o get

a thoroudh  anvestigation dorsa about the suthenticity of  the

certificate Lasued by the Reaistrar, Dana rrmental Eeamination,

RAucarion D rrment . HWEP . Pashawar from  the Paki fi'(‘.-:?)'ﬂ'

authority. A review petition against the dudogement was  also

Filed tn  which the respondents were Airected to complete this

ipvestigation within a8 period  of six months. Since  the
rospondants  did not take any f:;c.*.t:’t.c:h mar intimated any  result
e the applicant  on his representation, 0 he filed an &L
pefore the Hon'ble Supreme Coort which wss disposed of by the
ordr dt.28.5. 1990 in W.P. No. 13859/90 by which  the
respondents were  directed  topass a Final  order and  take

. e ) PSSy e g . o~ Ty o ¢ % o on 4y 1 3 ) 1
woneciiata stens o have the ongulry ocompleted.  The apolicant

fas Dedn walting  sirce long on the direction of the tHonthle

Supreme Court. also by the &

o

foresaid order dt.16.11.1990, the

result of the renresertation has | f ‘
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EELION has not been communiested 't'..(‘,’yi. the

apolicant. 5o the esent. appl ]

want.  So the present applicetion has been Filed anmaxing

certain document g T |

ertaln documents which  An themsal ves g0 to show hat.  th
SO LY % 5 LY, ne

matriculation  certificate i 3 }
ation certificate isgued b the University of Puniab

Lahore has  fw

1,(_?“,.;'.»1- " T . S g
verified by the f wraign office by the  Hich
Commission of  India in @ok
: of  India in Pakigtan - evidenced by Annexure
enoed oy Annexure J at
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33 of the apE) Acation. it appears that the middle school
certificats  was alsud verified in the same  manner by  the
Fareign office of Indis in Pakistan. in view of the above,
the learned counsael.  for the applicant atated that.. the
application he admitted and  the resnondents  be auitably
directed for the relisfs claimed a% mentioned above in  the
application. shrt K.5. Ohinera,  Senior Adminisrrative
afficer, Aepa rtmental representative, duly authorised by the
Miiatry of {mf-mwré far respondent. NOS. 1 and 72 gave 8
atatement. 8t the Bar that they are considering the matter
expeditiously and will take 8 dexriaion within a8 periad of two
mosyEhs . This 18 oonosad by the Tearned counsel for the
wkx.l el
apolicant.  on the grround that, the respOndents Nave Wi 3 away
time as the applicant  has  th oo through  various ather
proceedings by way of review and alsol aven tey the Apex Court.,
yet. the respondents have  not finally  decided the
representatian. ‘ The oretext that the certificate has not bxaen
verified by the rHigh Commiasion of India am:% pakistan does not
appear to be a correct  statement of Facts by virtue of
Armesuras H and J enclosed to the application at p-28 and o33
rospectively. This  verification has  been  done. The
respondent.s ahould take  immediate decision on  the
representation of the applicant as directed in  the review
Judcgement. of the OA referred to above.

’

raviow petition

e Judagement. of  the
nas pot been Filed. but the relevant  portion
of the said Judagement 13 aquoted at p--4 of the OA in para {(vii}

which goes  to  show  that  the udeement. was  delivered  on
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5.5, 1088 and the respondents were directed to imtiate action
within one  month to oget the cervificate verifisd and in  case

the arigiral certificate has been Fournd to be genuine by them,

rhen the case should be reviewsd., This leaves no seops  Tor
the respondents  to ga@ln more time.  The order in review 1is

dared B.5.1988 and we have already orossed June of 1997

In view of the above Tacts, the present apolication is

o

disposed  of at the admission stace with the direction to  the

to duecide  the representation of the applicant

resToros
rectarding the date of birth on the basis of the verifiaed
cortificates of middle sohool as well as  of  matricolation

isgued by Cthe University of Pundab, Lahore within a period of

Four wesks  From today.  after dex

sion of the representation .
the original  certificates be returned to the applicant and in
Vieu thereof, the respondents can retavn the photostat ooolies

duly certified by  them. The fudgament. 1s belng dictated in

the open  ooort in presence of Shri K.s. Dhinara, Seniar

Administrative Officer,  deosrtmental reprasentative/counse}

Tor the dontesting resnoncert g and this 1= sUFFicient

knewledose 1o them. In case the applicant 18 aggrieved by such

a8 decision. he

DEn again asestl the e st on subiect to  the

Law of imitation. Costs saay.
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(. P, SHARMA )
MEMEER ()
16.09. 199y

b.a.g0






